PAGE No- — £ .
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
APPEAL NO. 8/2020 (WZ)
IN THE MATTER OF:
MAHENDRA S. KAKULE ...APPELLANT
VERSUS
GOA STATE POLLUTION CONTROL BOARD & ORS.
...RESPONDENTS
INDEX
S. No. Particulars Page No.
1. Status Report in terms of the Order dated 14.12.2021 on|
behalf of Respondent No.l, Goa State Pollution Control b4 -Jbk
Board
2, ANNEXURE - A o,
A true copy of letter dated 28.03.2022 by Respondent No.2 267 3L
3 ANNEXURE - B
A True Copy of the directions dated 22.04.2022 bearing Ref. | 983 — 286
No. 12/2022-PCB/1162621/0000913/21589/tech/1064
A True Copy of the Consent to Operate dated 22.04.2022 &
3. Proof of service 239
Filed by
s. Ruchira Gupta
Counsel for the Defendant
NEW DELHI E-31(Basement), Jangpura Extension,

Dated: Qo 6T o2

New Delhi-110014

Email: ruchira@chambersofrg.com




2€3

BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO. 8/2020 (WZ)

IN THE MATTER OF:

MAHENDRA S. KAKULE ...APPELLANT
VERSUS

GOA STATE POLLUTION CONTROL BOARD & ORS.

...RESPONDENTS

STATUS REPORT IN TERMS OF THE ORDER DATED

14.12.20210N_BEHALF OF RESPONDENT NO 1, GOA STATE

POLLUTION CONTROL BOARD

I, Dr. Shamilla Monteiro, daughter of Shri Augusto Monteiro, major in
age, Indian National, r/o House No. 5, Uttam Dharshan, Oppo. Sai Baba
Temple, Kadamba Plateau, Chimbel, Tiswadi-Goa, do hereby on solemn

affirmation, state as under:
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1. That I am holding the post of Member Secretary in Goa State
Pollution Control Board and being well conversant with the facts of the

present case, am competent to depose by way of the present affidavit.

2. That the subject matter is pending adjudication before this Hon’bl £/ S

o

Tribunal wherein the Respondent No. 1 has filed its detailed re |

affidavit well as a Status report 22.03.2022 in terms of order daté}d“

|

14.12.2021.The present status report is being filed to bring the subsequent ;\"\ '

events on record.

3. That in terms of the show cause notice dated 15.03.2022 issued by
the Answering Respondent, the Respondent No. 2 sent a letter dated
28.03.2022 to the Answering Respondent stating inter alia that the
functioning of the Bakery is suspended/stopped on 17.03.2022.

A true copy of the letter dated 28.03.2022 by Respondent No. 2 is

annexed herewith and marked as Annexure-A.

6. That the Respondent no. 2 had applied to the Respondent Board for
renewal of Consent to Operate (CCA expansion) for the installation of
Dry Carbon Collector/Scrubber vide application dated 04.01.2022.
Accordingly, a site inspection of the unit M/s French Bakery was
conducted on 08.02.2022 wherein it was interalia observed that the
Carbon Dust Scrubber Machine was working satisfactorily and on stack
monitoring of the same the results were within the permissible limits. The
Answering Respondent issue directions dated 22.04.2022 whereby the

~divections dated 15.03.2022 were revoked.
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A true copy of the directions dated 22.04.2022 bearing ref. No. 12/2022-
PCB/1162621/0000913/21589/tech/1064 is being annexed herewith and

marked as Annexure-B.

7. That the Answering Respondent issued Consent to Operate

(Expansion) dated 22.04.2022 to Respondent No. 2 under Section 25/26

'+ of the Water (Prevention & Control of Pollution) Act. 1974 & under

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981. The
said Consent to Operate was granted for operation of Carbon Dust
Scrubber Machine and is valid upto 27.08.2028.

A true copy of the Consent to Operate dated 22.04.2022 is annexed

herewith and marked as Annexure-C.

8.  That the annexures to the present affidavit are true copies of their

respective originals.

>
DEPONENT

Member Secreta
ry
Goa State Pollution Control Boarg
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VERIFICATION:

Verified in facay on this il day of ]UI% , 2022 that the contents of the
above affidavit are true and correct to the best of my knowledge and
belief and as per the records maintained by Goa State Pollution Control

Board. No part of it is false and nothing material has been concealed

therefrom.

DEPONENT

Member Secretary
Goa State Pollution Control Board

P :_, . NMMYAFHRMEDAND VERIFIED BEFORE ME
' R Shamilla Lonters

fRasssess pessesconesens
WHO IS IDENTIFIED BEFORE ME
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Advocate High Court
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Panpm Goa. Ph.: 2422113



ANNEXURE A

Bom - Franch & akuny

e ___s;/o Mayo - Cn) Ternme
S . Hoo, 5‘@ e Me.o.n&mﬁ

S Jerum méou d‘hgj; k%gﬂ T :
é&j 15}.93/29&2 IT T IOV




GOA STATE POLLUTION CONTROL BOARD
TS WEUOT 4101 Wges

{(An ISO 9001-2015, ISO 14001 12015, 1SO 45001:2018 Certified Board)

" Phone Nos. : 08322407700 <—. Ema Ids:
2407701, 2407702 - Chalrman, GSPCB: chalrman-gspeb.gon Gnle.in
e~
2407703 L ] Member Secretary GSPCB: ms-gspeb.gonanic i
D ecned Office:mall.gspch@gov.in
Tol/Fax No. : 0B32-2407700 LU AR
No. 10/1/21-PCB/Leg/ 2158 By Registered A.D 1S 103/2022

DIRECTIONS UNDER SECTION 33(A)_READ WITH SECTION 25/26 OF THE,
WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974 AND UNDER

SECTION 31{A)I VRI'ZAD WITH SECTION 21 OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT, 1981,

Ref: 1) Directions issued vide no. 1 0/1720-PCB/Lep/ 16546 dated 16/12/2020

WHEREAS, the Goa State Pollution Control Board (hereinafier referred 1o as “The
Board,” in short) vide Dircctions referred toras Serial No 1 had directed you to stop 1he
operation of your Bakery unit, namely M/s French Bakery located Near St. Sebastian Church,
Aquem Margao Goa,

WHEREAS, subsequently you have applied to the Board for issuance of Consent 10
Establish for installation of Dry Carbon Collector Serubber vide application dated 07/05/2021
which was granted by the Board vide Consent to Establish Order dated 31 05.2021, which was
valid upto Commissioning of the unit or 6 months whichever was earlier.

WHEREAS, the above Consent Order did not permit your unit to commence operations
but only permitted the installation of Dry Carbon Scrubber.

WHEREAS, you thereafter submyiticd an application dated 12/08/2021 for Consent to
Operate ( CCA-Expansion) for the operation of Carbon Dust Scrubber Machine,

WHEREAS, thereafter an inspection of your unit was conducted by Inspecting Official
of the Board on 17.08.2021; the report of inspection indicated that your unit had installed the
Carbon Dust Serubber Machine, installed a 1.5, Hp motor and increased the stack height of the
Oven of the unit to 15 melers. The report also stated that the unit was not in uperation,

A copy of the inspection report dated 30/08/2021 is enclosed.

“Near Pilerne Industrial Estate, Opp. Saliga
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WHEREAS, vide Order dated 05.1 12021, the Respondent Board issued Consent
to Operate to (Expansion) to your unit for Trial operation of Carbon Dust Scrubber
Machine 1.5SHP motor that was valid for a period of one month from the date of issue
of the Consent. Your unit was permitted to operate for the period of 1 month in order
to test the efficiency of the Carbon Dust Scrubber Machine.

A copy of the Order dated 05/11/021 is enclosed.

WHEREAS, the Consent to Operate order dated 05.11.2021 which was valid for
one month has since expired; however your unit has applied for renewal of the Consent
to operate (CCA Expansion) for the operation of Carbon Dust Scrubber Machine vide
application dated 07/02/2022.

WHEREAS, the Board has not granted the above renewal of Consent to operate (o
you till date.

WHEREAS, the Board through its officials has conducted a site inspection of your
unit on 08/02/2022 during which time your unit was found to be in operation,
A copy of the report of the inspection dated 08/02/2022 is enclosed,

WHEREAS, such operation of your unit as observed during the inspection conducted
by the Board on 08/02/2022 indicates that you are operating your unit in violation of the Boards
directions dated 16/12/2020 as referred to above and as issued to you under Section 31 (A) of
the Alr Act & 33 (A) of the Water Act; thereby grossly violating the provisions of the Water
Act & Alr Act,

NOW THEREFORE, in light of the above the Meanagement of M/s French Bakery
located Near St. Sebastian Church, Aquem Margao Goa, is hereby directed to Show Cause
within a period of 7 days from the date of receipt of these directions as to why stringent legal
actions under the provisions of the Air Act & Water Act should not be initiated against you by
the Board for violating its directions dated 16/12/2020.

o FPURTHER; youware-dirceted toimmediately suspend-the-operation of yoursaid-Bakery-

unit in terms of the Boards directions dated 16/12/2020 and submit compliance report to this
office immediately.

Page 2 of 3

269



TAKE NOTE, that failure to comply with the aforesaid directions within the
stipulated time period will compel the Board to initigte stringent legal action against you under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981, without any further notice.

-t
Issued on this i‘?? hday of March, 2022,

-

((Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

lo,

M/s. French Bakery

Clo Mr. Mario Gil R, Gomes,

H.No 510, Near St. Scbastian Church,
Aquem Margao Goa.

1. Office file. .
2. Guard file,
3. Legal Section file,

Page 3 of 3
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CONSENT INSPECTION REPORT

Name & Address of Ling :

Date 30/08/202;
French bakeryFrench bakery
aquem alto Margao goa h.ao
308

T Purpose of inspoction CCA Expansion
j Cansent Starss validity 27/08/2028
" Whether any previous complaint received, if'yes, detailg Yes
Shether any show cause noticerdivections/)etter for corrective if' yes, Yeg
previde dermis
Pridiuct manutictured Bread (Loaves)
ST INTEN ul-“:utilll,_'_lll_‘(l_!‘. i e S e
St Pradue {Applied [CCA NOC/ Inspection }
1Quantity(Actual [Quantity(Quantity Expansmn(i’z'oduc Remark
iProduction of allowed as per tion ‘Quanmy | |
iIndustry) consent or Asking for) |
: B !.11351%_@_'.@!.1,,?El.P§.¢.!,[)fJ..I.. SR B s
¢ Oreadandpoll f260 [ ! RO T
~ Riw M I i
e e sqsmosttie e e : g _-_mj
sno. ;ﬁ__:_l_u)vg__m_u"____ [Souree 1Capacity |Umt .
. Machine/equipment installed _
N0 __.-_.,______LName IOuantiW e
10 Approx production in Jast 2 months(based on reciepts of purchase of Nil
Raw Materials orders and payments recieved)
FT M power requirmen 06

B stamts of operation of ungt
Cvpe wfarea land uses Jand cover
P Dstanee of nenresy rcsiclcncc/sclwoi/huspital/any prominent structure

P tistanee ol water body(Specify which if any)
f o Noise pollution control measures adopted
P7 Waier co Wmption

Not in operation
Residential cum commercial

Approx. 4m from the
complainant's house.

S0 lSouwc R \Quantity

I8, \\r’z:sr_c:\v:jic’r generation

]

Shoe, lOuantiw

]

[
M0 Capacity of septie tank/soak pit/sewage treatment plant/cffluent
seatmen nlan
o Wihether capacity sufficient
1 Hleenieal consumption
M Solid waste generator

Septic tank/ soak pit

AT

IType o1 Quantity

<4 Flazardous Waste

Yege-
GED
T Oumntite B ] Disposal —‘ﬁ:—j

23\
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:g”‘“'

o

S

Tape

Permission from
Noise Je

—flbgation

apacity/ Boiler ¢

‘Stack Hejgh

sk Henah

SHLL Japlcity Kotary |

Type

]Fuel consumption
|

Quantity

vels recorded at compound wal]

;?Dis;msal

p e,

_._isubmitted

If Manifest

IfAm}ual retums 1|
__lsubmitted |

—

Juel consumption

S

Used oil ‘
generation/Dispos
-..1al of ash

If stack

monitoring facility

provided

If stack analysi;ﬁ

report subimitied !

acility provided

———

port

i1t stack monitoring  1f stack analysis re

isubmitted B

_ e e, Y
Stack iI'uel Alr [If stack If stack Roof Separate |
Jeight jeonsumptio [pollution monitoring |analysis suction energy
‘ in conirol facility report system imt:l‘.c:' .
_ mobiec e idevice  |provided  |submitted provided {connected |
M Muer g cssion Methode
i e P e
Sprinklers Provided { Whether sprinklors arc Metalled Road Plantation carried oug _l
- om0 OpEration provided S
> of Induction furnace
e B - - e e
‘Quantity of slag (Storage area of | Whether prc)fer Toe wall is Slag crusher
enerated slag benching is done provided mstalled
el _|for slag dumps

0,

i
33,
.
&L
35
O
iy

th

‘Sro. HQuantity of s briek lls itin 'No of Is entire fly [Where is Whether
Sy ash manufacowr joperation  {bricks ash utilized |the fly ash
facnerated  jing units ' manufactur stored are
N, | ] ed maintained |Board
Is ambieat monitoring carried out No
Are report submitied as per consent conditions Yes
Is environmenta) statement submitted - No
Are all consent conditions compiled with Yes
is Bank Guaraniee submiteq No
Y es. has the unit complied give detaile NA

In case of

sponge iron units

EYCPRIN

i.Is; records
Log books |submitted
to the

212



Addizong Observations

A directed the Unit Mis FRENCH BAKERY located at Aquem
VI Margao Gon wag mspected by the undersigned on 17/08/2021
alonpwith My Xawolling Rodrigues (Field Assistant), Unit is a
bakery. The application is [or Consent o operale under the Air Act
and Waier Aq, ('C.(.‘/\-i:‘,xpunsion) for the operation of Carbon Dust
Serubber Machine, The applicant Mr. Mario Gi} Remy Gomes and
Mre Celing Gomes was present during the course of inspection and
provided the derails. Unjp deals in the production of Loaves (Bread).
it s instatled the Carbon Dust Serubber Machine. The said
scrubber is connected fo the chimneys of the bakery unit, A 1,5HP
motor has been installed and the stack height of the dry carbon
serubber s raised to {S5m from ground level for disposal of the smolke
as per the directions given to the unit at the personal hearing held in
the office on 03/08/2021. The arrangement for the water spray and
s callection of the carbon deposit from the smoke has been done,
seoilaied the waste water wi be disposed into the soak pit, for
e necessary arangement is provided.

Tanihisiog

i-‘i'l':'}fllg'!la‘||ll:1|.‘()I|\

e e

Signature of inspecting officia!

FEK
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“OA STATE POLLUTION CONTROL BOARD
MY T yawor Rt s

An (SO 80012015, 18O 14001:2015. OMSAS 18001:2007 Certified Board)

B R e S TA Y 70 Email lys:
20770

Charman, GSPCB, NAN-GSE

AQRE0IC. i
o kT — Mambar Socratary., GSPCB, ME-050eh. a0a@nic, in
2107702 il s Envronmant Engineer, GSPCB, ee-asoeh.qoa@ng, in
FolEax Mo 0832- 24 07700 s Selantist, Gspca.ggigqh‘ﬁ;awmmﬁ@mn,ﬁ)

Office, qoapch@gsoely in

: 1‘-':’{.‘]51'993{10'1'."00(](37(’18() Date:05/11/2021
Copsent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 &
under Scetlon 21 of the Alr (Prevention & Contro of Pollution) Aet 1981,

—=tbocetion 21 of the Afr
[To be veferred ns Water Act, Alr Act respectively]

CONSENT TO OPERATE is hereby granted to:

M/S.FRENCH BAKERY
(Represented byt My, Mavio Gil Remy Gomes)
(Orange Category)

(Expansion)

L. NO. 3085, AQUEM ALTO MARGAO GOA

Located in the area declared under the provisions of the Water Act, Air Act, subj

ect to the provisions of the A
and the Rules and the Orders that may be made furihe

rand subject to the following terms and conditions:

1. This Consent 1o operate is valid upto Qne month from the date of Issue of this @w

(xS

his Consent to operate is valid for the operation of:

______________ - Product | Quantity __m__‘]
,__,_"___.lh_(ggggfl)_(w_p_yﬁs:'l’ Serubber Machine | 1.SHP motoy ‘

b

Lo CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

o Ihe daily quantity o industrial effluent from the yuarry shall not exceed NIL

(i) The daily quantity o domestic effuent [rom the quarry shall not exceed NIL

(i) Domestic Jaft uent treatment and Disposal;-

The domestic wastewater shall be weated in g properly designed septic tank and discharged on land for
pereolation trough soak pit of'g dequ .

Ate size within the unit premises.

(v The anit shonlq empty septic tank and

soale pit periodically through night soil tankers for safe
dispasat and sun mit the copies of the re

ceipts to the Board on regulnr basis,

Nt Pilgrne Indasiral e

Oppe- Saligao Senvinary, Saligno-Bardes Goa-403511
Page 1 of 6



(Vi A good house-keeping shall be muintined within the unit premises. All pipes, valves and drains shall be

maintained in leak-proof condition. Flooy washings shall be maintained to the effluent collection system
oy and shall vot be allowed 1o find way in open nreas.

v NoazHizagdous Solid Waste:
Al the Solid wasles arising in the
sats faction of Board.
e ere.%a_!_sfssé:ﬂiiéx. shall be yepregated and treaed as follows:
-‘?'_"_.i.g) I Type of segrepated solid waste } Quantity Disposal '
selid W ] R Kp/day Sold as manure

premises shail be properly classified and disposed off to the

1 g,;;)j_gl];l_Q}lﬁ_[{_!Q_Q_Ml) TO BE COMPLIED UNDER THE AIR ACT:

v The unit shail mainmin and aperate air pollution control system of adequate capacity for the following
cliipiments

T BN, Mg, s o [N T of | Capacity S0, Particulate Mﬂt!cﬂ
, - Equipments/ I Installation Kg/Hr mg/Nm’ ?

Installation | - .
T T Cabon DT 3 150 J
bm el SCTULDEr Machine | motor i

t shall erect the chimney(s) of the following specifications:
_{ Chimney attached to S Height e
Carbon Dust Serubber Machine 15mts ‘

o | Typeoffud | Quantity /hr 1
. Wood 80kg/day

(iv)  The Stack Port Hole and Platform is to be designed ns per CPCB guidelines Method 1 Part 1 of
Stael Monitoring ~ Materia) & methodology for isokinetic sampling

(V) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule Tofthe Environment (Protection) Rules, 1986,

(vij The unit should carry owt emission monitoring from the stacks a year from a lahoratory recomized by

Misistry of Environment and Forest under the Environment Protection Act, 1986 and the result shall be
submitied to this Board.

{vit) The unit shall take adequate measures for control of noise levels from its own sources within the premises
specet of noise. The limits are as follows

C Category of Avea/ Zone ! Limits in dB (A) Leg
T Day time Night time
Industial Argy T g |10 .
,Commere T 165 ) 55
copalbeiidentinl Aven e L S [ T
. Silence Zone |50 40

Day time is reckoned between 6 o.m. to 10 p.m. and night time is reckoned between 10 pm. 10 6 aam,

Newr Pilerne Industeial Estate, Opp.- Saligao Scminary, Saligao-Bardez Gea-40351)
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4 GENERAL CONDITIONS:

fhe unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the

oiTuent/ emission or bazardous wastes or control equipments provided for without previous permission of
the Board,

v The wait shall provide facility for collection of samples of effluent, air emissions and hazerdous wastes to
tie Board stalf,

of Consent shall be submitted at
st 60 dayx hcium ihc c\pn) u'" v.ﬂuhw of this (.umun An urphcnuon for of Consent submitted nfier
expiry of the \fnlldny shall accompiny with pepalty of 50% of the Consent fees in addition o the
preseribed consent fees.

The Board shall be Torthwith informed of any accident or unforeseen event involving discharge of any
poisonous, nuxious or poliuting maller inle o streams o well or on land or into the atmosphere, as result of
sueh diseharge water/ air is being pollnted.

vy This Consent i3 granted without any prejudice to any of the pormission(s) required under any law, by laws
and regulations in force.

(vip This Consent does not entitle the party to commence activities until and unless all the other Permissions
as required under the relevant statutes are obtained by the party and this Consent to Operate is confined to
matters arising out of the Air Act and Water Act only

(w11} The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant,

(viii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April o March by 30™ September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992,

pix) o Relinble flow meter shall be installed 1o maintain record of water consumption/waste waler generation per
day. The records so maintained shall be made available to the Board officials whenever required.

(x) The industry shall bear the cost of analysis / monitoring in case of complaints received by the Board/
reinspections due to non compliances observed by the Board & monitoring carried by the Board.

{xi)  The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable,

(vii)  The unit shall submit returns for disposal of batieries under the Batteries (Management é Handling)
Rules 2011, i applicable,

i) Pheumt shallsubmit retums.for disposal.of e~ waste under.the. B-. Waste .(Management. & Handling)
Rules 2011, if applicable,

Nedar Prlerne Industial Este, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xdv) The unit shall submit ety for dispasal of plastic waste under the Plastic Waste (Management &
Flandling) Rutes 2011, if applicable.

tove The Unit shall comply to the guidellnes and DUST Mitigation measures in handling construction

rnderind wnd C and D waste jssued by Central Pollution Control Board and are placed on Boaygd
websife goaspeh.gov,

Vs FRENCH BARKERY

Sitenresented byvs Meo Mavio Gl Renmy Gomesy
Orange Category)

H.NOC305, AQUEM,

ALTO MARGAO GOA

N N UACcaums Seetion
2 Concerned File
i/ Gsncld I‘;n.
4 Scientific Seetion - To corry out stack emission monitoring and Ambient Air Quality
Moniloring to verify the ct'ficacncy of Air Poliution Control Device

Reecived Consent fie of: The eapital Investment of the unit is Rs.5,03,700/-
| Challan no. Amount Date
i 1757 bk.no 18 Rs.5600/-  (Air & water | 12/08/2021
i { Consent Fees)
Digitally signed
SA NJ EEV } by SANJEEV
OGLEKAR

JOGLEKARBstE2021.11.05

by 16:12:52 4-05'30"
{Sanjecv Joglekar)

Sr. Environmental Engineer
Gou State Pollution Control Boara

Near i’nlcrm Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-4035] |
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Goa Stte Peilution Couteol Board

QLEHS-CIR-F(06-03)

CUSTOMER FEEDBACK

D 6 ieen Castomer,

We appreciaie you for sparing a few minutes lor giving us your valuable feedback oa our services

N . ; ieasin i
Contil
Sodress
Dare
- i HIS servige it

Are youw aware that service standueds ure Inchaded in the Citizen's Charter as available on Board's website ! www.gonspeb, gov,in?

Yeu f:' :] No D

I yes. is the Citizen Charter simple and casy to understand?

Yes C‘J No D

| Description of service delivery Excellen | Good | Fai [ Averag | Poo | Reason |
g ;mramclers 1 r 1€ r for

(Consents/Authorisation/RTI's/Compl [ grading
LAt ete)

- Quabty o serviee (aceuracy, completeness)

I T o -
Onte ol your visit 10 the office and your averall
Leaperivnee

Koowledye of dealing band ¢ swaff regarding | |
1 services/schemes

m(",uut"‘n:?,t_\' of sl

Time aien to deliver service i comparison to
servies stundimrds oentiened in Citizen's Charter

Homd's  responsein o view  of  your
quervieeauirement is 1o your sstisthction

tugpestions for improvement, if any

R S L PR R IPU N P LR Sy e RE CRC ST

Near Pilerne fndusirial Estate, Opp.- Saligao Sewinary, Saligao-Bardez Goa-40351)
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Signature & date

41
The ember Sacvetny,

Lot Bt Pallution Controt Bonrd,

Near Piemne hvdustrish Estate,

Oonaaic Sablinao Seminary, Salikao, Rardes, Goa. 40351

Jicase oate that your feedback is considered essential for overall improvement snd development of Board fumetions in
weiviee of earonmen.

Newr Pilerne Industria) Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa~403511
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CONSENT INSPECTION REPORT

Date 1 08022600

o Name & Address of Unit French bakeryFrench baker
aguem alto Marpao gou hono
308

2 Purpose of inspection CCA-Expand Application

s cansent Statss validity 27/08/2028

4. Whether any previous complaint received, if yes, details Yes

S

Whether any show cause notice/directions/letter for oorrective if yes, Yes
provide details

6 Produet manufactured Bread
. ... Quantily of production N———
Sno. [Product Applicd CCA NOC/ \}.nspection
1 ' Quantity(Actual  |Quantity(Quantity |Expansion(Produc |Remarlk
; [ Production of allowed as per ttion Quantity |
: i Industry) consent or ~ |Asking for) |
SoooRawMamenial e,
Sno. . IName T lsowce . lcepacity_ Anit .

9. Machme/equipment installed
[$no. ]Name ermliW

10, Approx production in last 2 months(based on yeciepts of purchase of
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39,

40.
41.

Additional Observations

The undersigned My, Vijay Kansckar (JEE) along with Mr. Seby
Fernandes (IF'A) inspected the unit M/s. French Bakery, located at
House no. 510, PT Sheet No. 111 & 112(Part), Aquem Alto,

M Argao, Saleete, Goa on 08/02/2022. The Unit has applied for
Rencwal of Consent to operate Expand under Air Actand Water Act
for Carbon Dust Scrubber Machine having 1.5 HP Motor Capacity.
The Unit was in Operation during the time of inspeetion. The
applicant Mr. Mario Git Remy Gomes and Mrs, Celina Gomes was
present during the course of inspeetion and provided the details, The
unit has a valid consent vatid up-to 27/08/2028. The unit is 4 bakery
deals in the production of bread and is equipped with two wood fired
ovens. Unit has installed the Carbon Dust Scrubber Machine. The
<aid scrubber is connected 1o the chimneys of the bakery unit. A
1.5HP motor has been installed and the stack height of the dry carbon
serubber is raised o 15m from ground level for disposal of the
smoke. The arrangenient for the water spray and for collection of the
carbon deposit from the smoke has been done and worlding
satisfactorily. As informed the waste water will be disposed into the
soak pit, for which nceessary arrangement is provided. Previously
Board has issued Consent for Carbon Dust Scrubber Machine dated
on 0541172021 valid for onc month from the date of issue of this
consent on trial aperation. As informed they have started its operation
activity sinee 2871172021 and Carbon Dust Serubber Machine
working satisfactorily and Board has also carried out Stack
monitoring of the same and results are well within the permissible
limits laid down by the Board. The unit was in operation during the
time of inspection.

Conclusion

Recommendations

Signature of inspecting official
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ANNEXUVRE B A g3

GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, ISO 14001:201 5. 1S0 45001:2018 Certified Board)

Phone Nos : 0832- 2407700,

Py Emaill ids:
2407701, 2407702 et Chairman, GSPCB, chairman- b. @nic.in
TeliFax No: 0832- 2407700 — Member Secretary, GSPCB, ms-gspeb. oa@nic.in
-~ Office, mall.aspcb@agov.in
‘s” ica,
N0.12/2022-PCB/1162621/00009013 Dated:22/04/2022

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 &
under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981,
[To be referred as Water Act, Air Act respectively)

CONSENT TO OPERATE is hereby granted to:
(EXPANSION)

M/S. FRENCH BAKERY
(Represented by: Mr. Mario Gil Remy Gomes)
(Orange Category)

H. No. 305, Aquem Alto
Margao Goa

Located in the area declared under the provisions of the Water Act, Air Act, subject to the provisions of the Act
and the Rules and the Orders that may be made further and subject to the following terms and conditions:

L. This Consent to operate is valid upto 27/08/2028.

Z; This Consent to operate is valid for the operation of: )
| Sr.No | Product Quantity ‘_:
|1 Carbon Dust Scrubber Machine 1.SHP motor |

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

() The daily quantity of industrial effluent from the quarry shall not exceed NIL

(i)  The daily quantity of domestic effluent from the quarty shall not exceed NIL

(iii) Domestic Effluent treatment and Disposal:-
== ouent treatment and Disposal:-

The domestic wastewater shall be treated in a properly designed septic tank and discharged on land
forpercolation through soak pit of adequate size within the unit premises, »

(iv) The unit should empty septic tank and soak pit periodically through nightsoil tankers
for safe disposal and submit the copies of the receipts to the Board on regular basis,

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
Page 1 of §
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(v) A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system
only and shall not be allowed to find way In open areas,

(vi) Non-Hazardous Solid Waste:

All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of Board.

The total quantity shall be segregated and treated as follows:
FSr. no. | Type of segregated solid waste | Quantity Disposal T
[ 1 Solid Waste (Ash) 5 Kg/day Sold as manure o

i

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
(i)  The unit shall maintain and operate air pollution control system of adequate capacity for the following

equipments _
| Sr.No. | Name of | No of | Capacity SO, Particulate  Matter |
Equipments/ Installation Kg/Hr mg/Nm’ "
Installation ‘1
1 Carbon Dust | 1 1L.5SHP | 150 |
Scrubber Machine motor ) B

(i) ~ The unit shall erect the chimney(s) of the following specifications:
Sr.No | Chimney attached to Height
l Carbon Dust Scrubber Machine 15mts

(iif)  The unit shall observe the following standards:-
Sr. No | Type of fuel Quantity /hr
1 Wood ' 80kg/day

(iv)  The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of
Stack Monitoring — Material & methodology for isokinetic sampling

(v)  The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.

(vi) The unit should carry out emission monitoring from the stacks once in 6 months from a
laboratory recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and the result shall be submitted to this Board,

(vii) The umt shall take adequate measures for control of noise levels from its own sources within the premises
in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leg
Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m, to 10 p.m. and niéht time is reckoned between 10 p.m. to 6 a.m.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-40351 1
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5. GENERAL CONDITIONS:

(i)  The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the

effluent/ emission or hazardous wastes or control equipments provided for without previous permission of
the Board.

(ii) ~ The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes to
the Board staff,

(i} An application in prescribed form along with the prescribed fees for of Consent shall be submitted at
least 60 days before the expiry of validity of this Consent. An application for of Consent submitted after
expiry of the validity shall accompany with penalty of 50% of the Consent fees in addition to the
prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted,

(v)  This Consent is granted without any prejudice to any of the permission(s) required under any law, by laws
and regulations in force and this Consent to Operate is confined to matters arising out of the Air Act and
Water Act only.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant,

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30" September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992,

(vill) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation
per day. The records so maintained shall be made available to the Board officials whenever required.

(ix) The industry shall bear the cost of analysis / monitoring in case of complaints received by the
Board/ reinspections due to non compliances observed by the Board & monitoring carried by
the Board.

{

(x)  The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xi) The unit shall submit returns for disposal of batteries under the Batterics (Management & Handling)
Rules 2001, if applicable,

(xii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2016 as
amended thereafter, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Rules
2016 as amended thereafter, if applicable.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-40351 |
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(xiv) The Unit shall comply to the guidelines and DUST Mitigation measures in handling construction
material and C and D waste issued by Central Pollution Control Board and are placed on Board

website goaspch.gov.,

To,

M/s. FRENCH BAKERY

(Represented by: Mr. Mario Gil Remy Gomes)

H. No. 305, Aquem,
Alto Margao Goa

Copy to:- 1 Accounts Section

2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs.5,03,700/-

Challan no.

Amount

Date N

1757 bk.no 18

Rs.5600/- (Air & water Consent Fees)

12/08/2021 N

Digitally signed
OR by DR SHAMILA

SHAMILA  monteiRO
MONTEIRO 154 (o530
(Dr. Shamila Monteiro)

Member Secretary
Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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: GOA STATE POLLUTION CON TROL BOARD
(An ISO 9001-2015, 1SO 14001:2015, ISO 45001:2018 Certified Board)
Phone Nos. : 0832-2407700 oA - Emall ids:
2:8;;0;, 2407702 -_.“ Chalrman, GSPCB: chalrman-gspcb.goa@nic.in
0 m Member Secretary GSPCB: ms- gspch.goa@nic.in
Tel/Fax No. : 0832-2407700 W Hflssigmrogmyia
' speed Post
N0.12/2022-PCB/1162621/00009013/21589%/tech/ | 06'4" date 2?.;04/2022

REVOCATION OF THE DIRECTION BEARING NO.10/1/21-PCB/Leg/21589

DATED 15/03/2022 ISSUED UNDER SECTION 33(A) READ WITH SECTION 25726

OF THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT » 1974

AND UNDER SECTION 31(A) OF THE AIR (PREVENTION AND CONTROI, OF
; POLLUTION) ACT, 1981,

WHEREAS the Goa State Pollution Control Board vide Directions bearing No.
10/1/21-PCB/Leg/21589 Dated 15/03/2022, directed the unit namely M/s. French Bakery.
located at St. Sebastian Church, Aquem, Margao Goa, to immediately stop the operation o
your unit as the Consent to Establish granted was for only installation of Dry Carbon
Scrubber and not for operation of the unit.

AND WHEREAS, subsequently the Board is in receipt of a reply from M/s. French
Balkery, located at St. Sebastian Church, Aquem, Margao Goa, dated 28/03/2022, stating that
the Bakery production was stopped / suspended on the same day.

AND WHEREAS, subsequently the Board is in receipt of a reply from M/s. French
Bakery, located at St. Sebastian Church, Aquem, Margao Goa, dated 28/03/2022, stating that
the Bakery production was stopped / suspended on the same day.

AND WHEREAS, the Board is in receipt of an Application from M/s. French
Bakery, located at St. Sebastian Church, Aquem, Margao Goa, dated 04-01-2022 for Consens
10 Operate Expansion .

AND WHEREAS, the Board officials conducted a site inspection of the unit M/s.
French Bakery, located at St. Sebastian Church, Aquem, Margao Goa, on 08/02/2022 ‘or
Consent to Operate Expansion.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa <403 517
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AND WHEREAS, during the said inspection it was observed as follows:
1. As informed they have started its operation activity since 28/11/2021 and Carbor
Dust Scrubber Machine working satisfactorily and Board has also carried out Stack

monitoring of the same and results are well within the permissible limits laid down b )
the Board.

WHEREAS, observation as contained in the above inspection report indicates that
you are complying to the Consent Condition as per section 33(A) read with section 25/26 of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 3 1(A) read with
section 21 of the Air (Prevention and Control of Pollution) Act, 1981,

NOW THEREFORE, in view of the above facts and in exercise of the powers
vested with this Board under section 33(A) read with section 25/26 of the Water (Prevention
and Control of Pollution) Act, 1974 and under section 31(A) read with section 21 of the Ajr
(Prevention and Control of Pollution) Act, 1981, the Directions issued to the M/s. French
Bakery, located at St. Sebastian Church, Aguem, Margao Goa vide Direction No. 10/1/2}-
PCB/Leg/21589 Dated 15/03/2022, is hereby revoked with immediate effect.

Issued on this day 227 o{of April, 2022.

(Dr. Shamila Monteire)
Member Secretary
Goa State Pollution Control Board

5t
/ Mis. French Bakery,
o/ St Sebastian Church,
Aquem, Margao Goa

Copy 10;
1. The Collector (North), Collectorate Building, Panaji Goa
The Executive Engineer, Electricity Department, Div VI, Ansabhat Mapusa Goa.
Office file.
Guard file.
Lega! Section file.

At ol



7/20/22, 12:18 PM chambersofrg.com Mail - Re: Appeal No. 8/2020 (WZ), Mahendra S Kakule vs Goa State Pollution Control Board & ors.

M Gma i| Nancy Shah <nancyshah@chambersofrg.com>

Re: Appeal No. 8/2020 (WZ), Mahendra S Kakule vs Goa State Pollution Control
Board & ors.

Nancy Shah <nancyshah@chambersofrg.com> 20 July 2022 at 12:17
To: shivshankar.swaminathan@yutilaw.com
Cc: Ruchira Gupta <ruchiragupta2010@gmail.com>, Ruchira Gupta <ruchira@chambersofrg.com>

Dear Sir,

Please find attached Status Report dated 20.07.2022 on behalf of GSPCB to be filed before the Hon'ble NGT in the
captioned matter.

Kindly accept the service of the same.
This is for your kind information and record
Best regards,

Nancy Shah

Advocate
8860478898

CHEMBERS of
Ruchira Gupta

E-31, Basement, Jangpura Extension,

New Delhi-110014 L 011-43562646

ﬂ Status Report dated 20.07.2022.pdf
6606K
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